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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINC IPAL BENCH

0, 2.NG, 1958/94

JAAND, 1960/94 ,
0. Ao NO. 1954/94 e - s
Oo A.NBO 1967/94 /. ‘i.,é«} ;

Hon'ble Shri R.K.Ahooja, Membsr (A)

New Delhi, thizzday of September, 1996
b

0,A,N0,1958/94

Shri TeS.Patil ‘

s/o Shri Shamraoc Bandoji Patil -
aged 43 years ’
working as Deputy Director

Central Water Commission

Sewa Bhavan ’

RoKopUram

NEW DELHI - 110 066, -

At present to Centraining Unit

CWPRS, Pune-22,

Resident of Qrt. No,978, S=zctor-1V

ReK.Puram '

NEW MLHI. ) ese Appl.u:ant

(By Shri K.L.Bhandula, Advocate)

g, A.NO, 1960/94s

Shri ¥ijay Kumar Chawla

s/o Shri Tulsi Das Chawla

aged 40 working as Dy, Director, BCD(SS&NE)
Central Water Bommission

Wing No,1, Ilnd Floor ot
West Block=11I ‘ . L r
ReKePuram ‘

NEW DELHI - 110 066

i’

‘R/o F=118, East of Kailash

New Dslhi - 110 065, ees Applicant
(By Shri K.L.Bhandula, Advocate)
0.8.N0,1964/94 ,

Shri T.M,Venugopalan

s/o Shri C.K.P.Nambiar

aged 45 years '

working as Dy, Director
Irrigation Planning Directorate
Central Water Commission

Room No, 203, Sewa Bhawan
R.K+Puram 7

NEW DELHI -~ 110 066,

R/o C~311, Pragati Vihar Hostel A
Lodhi Road, NEW DELHI - 110 003, o» Applicant
(By Shri K.L.Bhandula, Advocate)

Contd, e, «2/=




0, A. NG, 1967/948

Shri B,G,Kaushik e -k
s/o Shri D,P,Kaush ik

aged 39

working as Deputy Director

Monitoring (West) Dte.,

Central Water Commission

Room No,506, Sewa Bhavan

R,X,Pyram .

NEYW OFLHT =« 110 065

R/o House No,63, Pocket F=26
Sector No,7, Rohini :
mLH I. P . Anplicant

(8y Shri K.L.Bhandula, Advocate)
Vs,

1. Union of India through S
the Secretary to the Govt, of India
Ministry of Water Resources
Shrama Shakti Bhawan
NEW DFLHI,~ 110 001,

| 2. iThe Chairman

Central Water Comissim
Sews Bhawan
+ ReKo Puram

" NEW DELMI — 110 066, - ~ vee ‘Respondents in al: the

four OAs,

(By Shri K,C,Sharma, Advocate)

ORDER
‘ Hon'ble Shri R.K Ahooja, ‘Member(A)

L Since the sub;ect matter of all the four Original

,:&pplicatlons (No.1958, 1960, 195¢ and 1967 of 1994) is the

_same, they are dis;:osed of by tlus commm order,

ﬂANﬂ 58/948 - .

2. The applicant Shr1 T.S Patil jomed Central

v ,Natar Comklm (CNC) on 12.12.1977 as Assistant Director.

He was given achoc promotim as Deputy pirector in the

pre-revised scale of Ps.1100 «(Sth ysar or under)-&D-‘!ﬁDD)
weeofs 17, 2.1983 d'!d his pay fixed at Rs,1100/-. His

.promotion was regularised weB.fe 22.‘1. 1985 when his pay
cmtdoooo.3/-

~
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‘to other officers.

Celi) O.M. No.r-12(21)/74-1C’¢g£ed»34.11.1975. Further

,4,1’ I have heard the 1earned counsel oy both sides.

A_Shri K L. Ehandula, learned counsel for the applicant argued

& Bthers. Further he submltted that the Government should

- 3 - f’;,..‘ ,.‘A' ‘
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was fixed at Rs,1150/- from that date, This(gggwhnwever, !
less by Rs,50/= per month what he was drawing at that time
after being given increments on his adhoc promotion, The |

applicant represented to the respondents that in similar

other cases the benefit of adhoc promotion for earning increments
had been aliowed, on the direction of a Division Bench of this
Tribunal in Naresh Kumap & Others Vs. Union of Ingdis & Anotherp
(0. A.NO, 2014/90) , but the respondents rejected his

representation on the ground that the relief secured by an
aggrieved_officer from Central Administrative Tribunal us applitableé'

P
to that officer only and it cannot, ipso-facto, be extended

3. In rEpl*;—thE feépbndénts stated that the pay was
rightly fixed at Rs.1100/- on regular promotion in terms of

Mministry of Finance, béharimgn;“of Expenditure (Implementation

that the = benefit of the decision in OA No.2014/90 cannot
' be N R
automaticaliylfxtended - to him as the applicant was nct

i

a perty in that OA,

that the appllcant was fully entitled to the benefit of his

adhoc service in the matter of earn:ng increments since the

same hed been aliowed by this Tribunal not only in Naresh
Kumsr & Uthers Vs. Union of Indla & Another (C.A.No. 291&/90)

but also in a number Df-bther cases, namely, OA N0.3319/92,

3321/92 etc., Shri He K Verma and Dthers Vs. Union of India

not force the employees repeatedly to seek redressal in s

Court of Law 1Eadlng ' to unnecessary litigation, What is more,

in this case, the'édpiiCantihas been put in a position where,

because of the relief already granted to .other(s) an
' Contde, !0.4/-



" on com;:Ieﬁianof‘ 6th ysar of sarvice. It was on

" “'year of sarvics. ° Tha app11°3"t jeined sarvice on

- 4 -

anomalous gitu;tion has baan cresatad inasmuch a8

his pay is now lass than that of:his juniors. i

Se Shri K.L.Sharma, laarnad counsal arguing
for the raspandents en ths athet hand draw attantion
e ) ths concardanca tabla annaxad to pay rulas,

according to uhich, tha pay of the of ficer in the

.. sanier scala i.a. pay ocala of the Daputy Diractor,
_cannot axcaad_aa,1100[- till tha complation of

6th ysar qf_servica.,

6o I havé carafully censiderad the mattsr. *

The orders of the Tribunal in 0.A.N0.2014/90 and tha

earlier Judgmants (D.A No 3319/92, 3321/92) clearly

“914id down tha ‘rula that ‘there will be no diffarance

" {n ad-heoc’sarvice and ragular sarvice in so far asv

" the 4uestion'of sarning incremants is concernsd. It
 would Pollow ‘tharsfrom ‘that bansfit of adhoc

*  sarvice’ Por earning “incremants would accrue only

" "fp ‘the saws ‘aCcruds on ragular service ina

' particular grads and not othervise. Thus, the riTet

“4rnctamgnt would ‘bg -aarnad in ‘the sanior scals only

this basis ‘that in 0.A. No.809/89(Shri A.K.Jain

Vs. Union of India & Othars ‘the banafit of adhoc

W

‘sarvice uas éIléuad‘énIy“énncauﬁlatien of 6th

12.12. 1977 and hs thus complatad his 6 ysars of sarvics
oh %1, 12,1983, Ha was promotad on ad-hoc basis en
17.12.1983 and his Pirst incrament was righ tlyA '
' granted on 17:2.1984. ‘

R | _ Contdesss.5/-
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7e 'For the raason stated abova,%iﬁﬁﬂapplication
datad 05.09.1994 is quashad and sat-aside. Raspendents |
into account his adhoG ssrvice with first increment

v, The spplicant would be entitlad to all the arraars

-.Assistant Diracter on. 16411.1979 and was promotad en

'“iﬁtggt;fgpm,31.42,@98;3;5?@rygq‘givan ons incremant ef

1f:; 
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is alleued, -The'impUQnéd Office Mamorandum

are dirscted to fix the pay of the applicant taking
i STy B agd)" B
in senior scals complation of 6th year of sarvice.

Hf‘pay,jnté}"én account of refixation which will be
pai& hlmJuithih'a"pbridd”bf three months from the
date of receipt of a copy of this erder, Thare

shall ba no order as to Costs,

8¢ - Tha applicant, Shri V.K.Chawla joined as

adhoc: basis.to the. post of Deputy Director with

. . .pay with.effect from 1.12.1985 but by the impugned

order his pay uas wrengly revissd te Re.1100/-.
:ihagiqpygngdgpgf;ggﬁﬁaqgﬁggggm<q§tad 29,12, 1993 is

- accerdingly .quashed and .eat-aside and the raspendents
_are directed to Tafix the pay of Shri Chaula enaf

.4

. .complation of six ysars of servics taking into account

the pariod of adhoc promotion and to pay him all

arraars qf_ggy!»qtq, gitﬁ§n a period of thrae months

. from the date of recaipt of a copy eof this eordar.

No costs.

0.A4NO, 1;!.&4/943- cE

9. The applicant, Shri T.M.Vanugopalan joinad
as Assistant Director on 3.1.1977 and vas promoted -on

Contd. coﬁ/"
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adhoc basis to the post of Deputy Director with«
effect from 25,9,1981 when his pay was fixed at
Rs,1100/-, He earned increments with effect from

1.9.1983, His promotion was regularised on 22.1.1985

‘and his pay was fixed at Rs 1200/~ with effect ffom
22,1,1985 whereas his pay should have begn Rs,1200/-
with effect from 1,9,1984, In the light of the decision
in 0.,A.N0O,1958/94, the iﬁpugned Office Memorandum

dated 5.9.1994 (anaxure A1) is quashed aﬁdgaa&;gahkb
and the respondents are‘di;§bted to refix the pay

of Shri Venugopalan taking into_acyouﬁt the parioﬂ

of adhoc promotion and to pay him al;rat;ears etc, -
within @ period of three months, from.tﬁa date of

redaipt of a copy of this order, No costs,

10, The applicant, Shri B.G.Kaushik joined as
hssistant Director on 15,12,1979 and was promoted on

adnhac b8818 to the post of Deputy Director uith effeg.t

from 31.12, 1983 when his peay was fixed at Rs 1100/-
In terms of the 0A No, 1958/94, the impugned Offlca * I
~ Memorandum dated 29,12,1993 is quashed aod,sathatide
and the respondents are directed to refix the pay
of. Shri Kaushik taking into account the period of
adhoc promotion and to pay him all arrsars of p2y
etc, within & period of thrqewmcbths from the date

of receipt of a copy of this order, No costs,

Reodgy
(R, K.AHTUIA)

MEMBER(A

: '%e;;:w.%:;:“ﬂf; TR
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